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ORDER NO.14, DATED  

Applicant in this Original Application 

challges the retirem1t notice dated 17.11. 

2000 at Annexure-1 on the ground that his date 

of oirth being 2712-1939,he has to be allowed  

to continue in service as EDDA/MC,?-iSakhari 

BO till 27-122004, 

RespOndts have filed their counter 

statinci therein that since the Applicant's 

date of birth,as famished by him at the time 

of entry into the service is 22-11936,as per 

the Rules, he has to retire on attaining the'  

ace of 65 years i.. on 21-1-2001. Nothing 

wrong has been committed by the ResPOfldtS ifl H 

issuing such a shOw cause notice under Anflexure-1 

'urther it is stated that the Appliaflt never 

rrrested 	such chang of the date of oirth 

as alleged in the pres€t O riginal Application 

and only after g,tting the retiremtflOtiCe, 

he has 	made a represtatiPfl for, changing 

his date ofbirth, 

jaw 15 well settled in the case of 

Union of India Vrs. Haram Siflgh(1993(24)AC 

2) and in the case of state 0 f Tarnilnadu vrs. 
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TV ViugOpai (19 94 3CC (L&S)18S that 

SUCh reest of change of date of oirth at the  

fag end of serCe career, need not be tertain. 1 1 

In the aOve decisi°flS, the 1,-i0n'ble Apex Coiact 

have also deprecated the action of the Govt. 

servants in rnakiflcJ re1t for change of date of 

birth at the,fag id of tbir serviCe careEr. 

In view of the setti 	positi)fl of law, 

i do not find any merit in this original AppLiCa 

tion, whiCh is accordingly r*jected.No costs, 

(MANORANJAN IDIANTY) 
MEM3ER (JUDI CIAL)Of61/ 2oo. 

il 


